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NCDC 

3179. SHRI H.G. RAMULU Will the PRIME 
MINISTER be pleued to atate: 

<a) whether the Govemment of Kamataka has eought 
clearance from National Co·operatlve Development 
Corporation for m!)darnlaalion of eplnnlng milia tn 
Kamataka; 
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(b) If 80, the detalla thereof a10ngwlth the asalatance 
sought; 

(c) whether NCOC h.. given Ita clearance; and 

(d) " 8O,the ape prOpceect to be taken 'or the 
modemIeation ~ tpInnIng mIIII? 

THE MlNt8TEA OF STATE IN THE MINtSTRY OF 
AGRICULTURE (SHAISOMPAl) : (a, end (b) V .. , Sir . 

• 
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The Government ot Kamataka, during the year 1996·97, 
recommended only one proposal tor modemisation of a 
Cooperative Spinning Mill, i.e. the Gadag Cooperative 
T exlile Mill Ltd. Hulkoti. The amount of assistance sought 
trom NCDC was Rs. 805 lakhs. 

(c) and (d) NCDC cleared the above proposal and 
has sanctioned loan assistance of Rs. 805.00 lakhs to 
the Government of Kamataka for the modernisation of 
the Textile Mill reterred to above. As per information 
available with NCDC, no progress in regard to 
modernisation of the mill seems to have been made as 
the Slate Government of Kamataka is yet to provide funds 
to this Society. 

Murari Committee on Deep Sea Fishing 

3180. SHRI MAHESH KANODIA : Will the PRIME 
MINISTER be pleased to state' 

(n) whether the Murari Committee has given its report 
on deep sea fishing; 

(b) if so, the recommendations contained therein; 

(c) the steps taken by the Govemment to implement 
the recommendations of the Committee; 

(d) whether any time limit has also been suggested 
for implementing the recommendations; and 

(e) If so, the details of the relevant observations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SOMPAL) : (a) Yes, Sir. 

(b) The recommendations of the committee to Review 
Deep Sea Fishing Policy are shown in the enclosed 
Statement. 

(c) The Government's decisions on various 
recommendations of the Committee are being 
implemented. 

(d) No. Sir. 

(e) Does not arise. 

RecommendBtions of the Review Committee 
on Deep 568 Fishing Policy 

1. All perma i88Ued for fiahIng by joint ventufW 
chMerAeaMlt_ fishing ehould imn'IedIIIteIy be _ a •• d 
subject to legal processes as may be required. 

2. No """'1, extenelon or new licenlillpermitl be 
issued in future for fishing to joint ventureicharterAe ... , 
test fishing vesaels. 

3. Allilcenceslpermits for flehlng may be made public 
documents and copy thereof made available for 
inspections In the oHlce of the registered authority. 

4. The areas already being exploited or which may 
be exploited In the medium tenn by fishermen operating 
traditional craft or mechanised veuels below 20 m size 
should not be permitted for exploitation by any Ye8leIs 
above 20 m. length except currently operated Indian 
vessels which may operate In the current areas for only 
three years subject to the recommendations 1 & 1. 

5. Since the Indian mflChanised boats below 20 m 
size h&ve the capacity. to fish In depths upto about 
70-90 m on the west coast, the distance from the shore 
represented by 150 m depth line should be out of bounds 
for all vessels of more than 20 m length except veaseta 
mentioned at para 4. Where the 1 SO m depth zone Is 
less than 100 nautical miles from the shore, the distance 
upto 100 nautical miles should be reaerved for Indian 
vessels less than 20 m length. On the east cout, starting 
from Kanyakumari, Indian vessels befow 20 m size would 
have exclusive access upto 100m depth or 50 nautical 
miles from the shore whichever Is farther except relaxation 
In para 4. The depth zone would also be defined by 
coordinates indicating distance from the shore. Dletance 
will be detennlned by National Hydrographic Office/Cout 
GuardlFishery Survey of India. 

6. In regard to Andaman & Nicobar and Lak8haweep 
groups of islands, a distance of 50 nautical mIIea from 
the shore would be re88lVed ucIuaIvely for Indian veueIa 
below 20 m length with provlao at para 4. Further, If so, 
required, the Nmit would be defined laking Into aocount 
the need to keep wliters between islands reserved 
exclusively for Indian veeeels, even if sorne portions fall 
beyond the limit of 50 nautical mIeI. 

7. In the area open to the veaeIs above 20 m 
1engIh, resource specific .,...... for tuna and tuna Ifke 
fiahas, squlde and scutIIe fish, deep sea fin-"'" In 
mid-water or pelagic regIone and oceankl tuna may be 
allowed for exploitation by tuna long lining, lUna pure 
seining, squid jigging and mld-water traWlIng, provided 
these are de facto Indian owned registered veseels. The 
Incian owners shOuld ICOOUntfor at Ieut 51% debt u 
welt _ equity. 

8. The fleet liD for different fiIhIng ground8 may be 
fbced billing Into account ht rnIXImum ...... ..,.. yteId 
and the need for conMf'Vation of raeourcea. .lo 


